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MEMO 

May it please your Lordships! 

1. It is most humbly submitted that, the Respondent No. 9 herein in compliance 

with the Order of this Hon’ble Tribunal dated 07.02.2023, has approached the 

Irrigation Authority seeking granting a permission for replacing existing Hume 

Pipes with Box Type Storm water drain from the existing culvert to the 

Bulkapur Nala.  

 

2. It is submitted that the said Irrigation Authority upon consideration of grant 

for permission had issued an approval for the same with amended 

specifications, which is being filed herewith, which are relevant for the purpose 

of adjudication of the present case. 

 

3. In compliance of the same, the Respondent herein through this Memo is 

herewith placing the said documents on the record of this Hon’ble Tribunal. 

 

Hence this memo. 

 

 Be pleased to consider. 

Place: Chennai 

Date: 14-03-2023     Counsel for the Respondent No.9



 

 

 


















